
3ACTIVE TIMES

STATE

Saturday 13 April 2024

mazgaon dock co-op. housing soc. Ltd.
add :- Village tulinj, opp. damodar park (hall), nallasopara (E), 

tal. Vasai, dist. palghar-401202

dEEmEd conVEYancE noticE 
Notice is hereby given that the above Society has applied to 

this office for declaration of Deemed Conveyance of the following 
properties. The next hearing is kept on 29/04/2024 at 2:00 pm. 

m/s. Raut & associates & shri. naresh h. gaikwad and 
others those who have interest in the said property may submit 
their say at the time of hearing at the venue mentioned below. 
Failure to submit any say, it shall be presumed that nobody has any 
objection and further action will be taken. 

description of the property -
Village tulinj, tal. Vasai, dist. palghar

survey no. hissa no. plot no. area
60 3 (a) - 850.00 sq. mtrs.

sd/-
(shirish kulkarni)

competent authority & district 
dy. Registrar co.op. societies, palghar

sEaL

Office : Administrative Building-A, 
206, 2nd Floor, kolgaon, 
Palghar-Boisar Road, Tal. & Dist. 
palghar. date : 12/04/2024

REDEVELOPMENT
TENDER  DOCUMENT

NAVJEEVAN SHEETAL ASHEESH PHASE-II CO.OP. 
HSG. SOC. LTD.

(REGD.NO.TNA/TNA/HSG./(TC)/10927/1999-2000)
-: CORRIGENDUM No. 1 :-

Due date & time is being extended of tender purchase and 
submission for Redevelopment Tender as per below.

Sr. No. Details Extension of date & time
1 Purchase date of tender 

document 
13/04/2024 to 20/04/2024, 
time up to 6:00 PM

2 Submission date of tender 
document

21/04/2024 to 05/05/2024, 
time up to 06:00 PM

if any query, Free to Contact: - PALLAVI PMC SERVICES.
Add :- 6/B, Shalibhadra Nagar Bldg No. 5 Chsl Ltd., B. P. Road No. 5, 

Nr. Swami Narayan Mandir, Bhayander (E), Thane - 401 105.  
E-Mail: pallavipmcservices08@gmail.com

Phone No. 02231411176 / 8452847998 / 8452847479.
The society reserves the right to accept or reject any or all bids 

without assigning any reason thereof.

shree shubham co-op. housing soc. Ltd.
add :- Village sopara, hanuman nagar, Laxmiben cheddha 

nagar, nallasopara (W), tal. Vasai, dist. palghar-401203

deemed conVeYance notice 
Notice is hereby given that the above Society has applied to 

this office for declaration of Deemed Conveyance of the following 
properties. The next hearing is kept on 24/04/2024 at 2:00 pm. 

Land owner sanjay c. mehre and m/s. mihir enterprises 
through its proprietor shri. ashok arvindbhai Jetwa and 
others those who have interest in the said property may submit 
their say at the time of hearing at the venue mentioned below. 
Failure to submit any say, it shall be presumed that nobody has any 
objection and further action will be taken. 

description of the property -
Village sopara, tal. Vasai, dist. palghar

survey no. hissa no. plot no. area
37 1 9 1116.00 sq. mtrs.

sd/-
(shirish Kulkarni)

competent authority & district 
dy. registrar co.op. societies, palghar

seaL

Office : Administrative Building-A, 
206, 2nd Floor, Kolgaon, 
palghar-boisar road, tal. & dist. 
palghar. date : 12/04/2024

vastu co-op. Hsg. soc. Ltd.
add :- Building No. 21 & 22, dewan & sons Hsg. Enclave, Krishna township, 
ambadi Road, diwanman, vasai Road (W.), tal. vasai, dist. palghar 401202.

dEEMEd coNvEYaNcE NotIcE 
Notice is hereby given that the above Society has applied to this office 

for declaration of Deemed Conveyance of the following properties. The next 
hearing is kept before on 29/04/2024 at 2:00 pM. 

M/s. Krishna township corporation (Land owner) and M/s. R. R. 
Builders (Builders), and those who have interest in the said property may 
submit their say at the time of hearing at the venue mentioned below. Failure 
to submit any say, it shall be presumed that nobody has any objection and 
further action will be taken. 

description of the property - Mauje diwanman, tal. vasai, dist. palghar

survey No./
Hissa No. 

area 

192/1

1694.59 sq. mtrs, along with the undivided proportionate share 
in the open space, common facilities, internal roads, FSI and 

other common facilities on same layout along with building no. 
21 & 22 having wings a & B in each building comprising of 

ground plus Two upper floors, having Total 47 Flats.

sd/-
(shirish Kulkarni)

competent authority & district 
dy. Registrar co.op. societies, palghar

sEaL

Office : Administrative Building-A, 
206, 2nd Floor, Kolgaon, 
palghar-Boisar Road, tal. & dist. 
palghar. date : 10/04/2024

PUBLIC NOTICE

Sd/-  
ADVOCATE B. K. SINGH

D-12/7, Shanti Vihar, Near Hardik Palace 
Hotel, Mira Road East, Thane- 401107.

Mob: 9892118738

I am concerned for my client SMT. 
PUSHPA ANAND THAKUR and sole 
owner in respect of residential flat bearing 
No. 604, Bldg No. A-17, Shanti Park Harsh 
Unique, Surrounding Locality Sheetal 
Nagar, MTNL Road, Mira Road, Mira 
Bhayander, Thane-401 107 Share certificate 
issued by society of abovementioned flat 
premises bearing distinctive No. 256 to 260 
bearing No. 52. My client states that original 
Agreement for sale executed between M/s. 
Unique Shanti Developers Pvt. Ltd. and Mr. 
S. Krishanan dated 22/10/1997 was 
misplaced. My client states that he is in 
possession occupation of the Flat premises, 
more particularly described in the Schedule 
hereunder. Any person/s having any claims 
by way of Sale, Mortgage, Lease, Lien, Gifts, 
exchange or otherwise howsoever in respect 
of the said flat premises are required to 
intimate the same in writing to the 
undersigned together with proof thereof 
within 14 days of publication of this notice, 
failing which all such claims, if any shall be 
deemed to have been waived and/or 
abandoned.
THE SCHEDULE ABOVE REFERRED TO

flat bearing No. 604, Bldg No. A-17, Shanti 
Park Harsh Unique, Surrounding Locality 
Sheetal Nagar, MTNL Road, Mira Road, 
Mira Bhayander, Thane-401 107, having 
share certificate from 256 to 260 bearing No. 
52.
Date: 13/04/2024
Place: Mira Road

BAJAJ HOUSING FINANCE LIMITED


 


 




            

   
            



    



       





 
       


      
   

       
 
          

  
   
                
 



 
 













 
















 





























OFFICE OF THE SPECIAL RECOVERY & SALES OFFICER,
CO-OP. DEPT. GOVT. OF MAHARASHTRA
C/O : Ekta Sahakari Patpedhi Maryadit,

Agashi, Shirley, Virar (W), Tal.- Vasai, Dist.- Palghar.

Possession Notice for Immovable Property

'FORM “Z” ( Sub-rule [11(d-1)] of rule 107 )

Whereas the undersigned being the Mrs. Janet Allen Lopes Recovery officer of the Ekta Sahakari Patpedhi Maryadit, Agashi, Shirley, Virar 
(W), Tal. – Vasai, Dist. – Palghar under the M.C.S. Act 1960 Section 156 & Rule 107 of M.C.S. 1961 issued a demand notice calling upon the 
judgment debtors as follows:

 To repay the amount mentioned in the notice with the date of receipt of the said notice and the judgment debtor having failed to repay the 
amount, the undersigned has issued a notice for attachment dates as follow and attached the property described herein below.
The judgment debtor having failed to repay the amount,notice is hereby given to the judgment debtor and the public in general that the 
undersigned has taken possession of the property described herein below in exercise of power conferred on him Under Rule 107 [11(d-1)] 
of the Maharashtra Co-operative Societies Rules,1961 on this date as follows:

The judgment debtors in the particular and the public in general is hereby cautioned not deal with the property and any dealings with the 
property will be subject to the charge of the Ekta Sahakari Patpedhi Maryadit, Agashi, Shirlay, Virar(W), Tal.-Vasai,Dist.-Palghar for an 
amount mentioned above and interest & other charges thereon.

All that part and parcel of the property of above Borrowers consisting of Within the Registration Taluka – Vasai, Dist. Palghar

Date  :  11 /04 /2024  
Place :  Vasai, Dist. Palghar

Sign/-
(Janet A. Lopes)

Special Recovery & Sales Officer,

Description of the Immovable Property

Sr.
No.

Sr. No.

Sr.
No.

1.

2.

3.

1)

2)

3)

1)

2)

3)

Name of the judgment debtor

Name of the judgment debtor

Property Holder's Name

Mrs. Nipen Chandramohan 
Debnath / Mrs. Jostna Nipen 
Debnath

Mrs. Jostna Nipen Debnath / Mr. 
Nipen Chandramohan Debnath

Late Rajesh Charanjit Sharma
Legal Heir Mrs. Seema Rajesh 
Sharma (Wife)
Miss. Khawahis Rajesh Sharma 
(Daughter)
Miss. Lubhavni Rajesh Sharma 
(Daughter)
Mrs.Premlata Charanjit Sharma  
(Mother)
Mrs. Bindu Navin Sharma 
(Guarantor)

Mr. Nipen Chandramohan Debnath / Mrs. 
Jostna Nipen Debnath 

Mrs. Jostna Nipen Debnath / Mr. Nipen 
Chandramohan Debnath

Late Rajesh Charanjit Sharma
Legal Heir Mrs. Seema Rajesh Sharma( Wife )
Miss. Khawahish Rajesh Sharma (Daughter)
Miss. Lubhavni Rajesh Sharma (Daughter)
Mrs.Premlata Charanjit Sharma (Mother)
Mrs. Bindu Navin Sharma (Guarantor)

Mr. Nipen Chandramohan Debnath / Mrs. Jostna Nipen 
Debnath

Mrs. Jostna Nipen Debnath / Mr. Nipen Chandramohan 
Debnath

Late Rajesh Charanjit Sharma
Legal Heir Mrs. Seema Rajesh Sharma( Wife )
Miss. Khawahish Rajesh Sharma (Daughter )
Miss. Lubhavni Rajesh Sharma (Daughter)
Mrs..Premlata Charanjit Sharma (Mother)
Mrs. Bindu Navin Sharma (Guarantor ) 

Demand Notice 
Date

Final Japti Notice Date

Property Address

Chandramhoan 
Niwas, Nanbhat Rd, 
Umrale Nallasopara 

West

Chandramhoan 
Niwas, Nanbhat Rd, 
Umrale Nallasopara 

West

A/002 Gopani 
Center Co-op. Ho. 

Soc. Ltd. Virar 
(West)

Property Name and 
Survey Number

Village Umrale, S.N. 
59, Hissa N.4 and 

house no.1375

Village Umrale, S.N. 
59, Hissa N.4 and 

house no.1375

Village Bolinj S.N. 397, 
Hissa N.B out of Plot 

number 7 And 8

On Build Structure of 
Gopaani Center 

Building   

24/08/2022

24/08/2022

25/08/2021

26/09/2023

26/09/2023

07/10/2022

Recovery 
Certificate/ Award 

Date of Symoblic Possession of Property

Total Area

0.20.90 out of 
4.25 Gunthe
2560 Sq. ft.

0.20.90 out of 
4.25 Gunthe
2560 Sq. ft

520 Sq.Ft

Hect.

Sq.Feet. Rs.

Property 
Tax.

5.06
0.93

5.06
0.93

Directions

E. Umarale Rd.
W. Open Plot 
S.Tirnity House
N. Open Plot

E.Umarale Rd.
W. Open Plot 
S.Tirnity House
N. Open Plot

E. Gopani Center 
Soc. (Residency Flat)
W. Prathamesh Hos 
Soc.
S. Shop number 9
N. Shop number 12

Award No. 48
Dated 30/05/2022

Award No. 50
Dated 30/05/2022

Award No. 4394
Dated 12/08/2021

03/01/2024

03/01/2024

02/04/2024

Amount Dues Date

03/01/2024

03/01/2024

02/04/2024

Amount Dues 
( Rs. ) 

8024755/- Plus Interest 
And Recovery charges 

1958028/- Plus Interest 
And Recovery charges

2940841/- Plus Interest 
And Recovery charges

Seal

Notice is hereby given from that MEERA GREEN VIEW CHS Ltd., a society registered 
under the Maharashtra Co-operative Societies Act, 1960 under Registration No. 
T.N.A./(TNA)/HSG/(T.C.)/15970/2004-2005, date 09/11/2004 having address at 100 FT. , 
D. P. Road, Shanti Park, Opp. RNA, Mira Road (East), Thane- 401107, (hereinafter referred 
as SAID SOCIETY) who has received through Mr. Shariq Sultan Virani an application to 
transfer the membership in respect of the said FLAT bearing No. B-304, on the 3rd FLOOR 
of the Building and Society known as MEERA GREEN VIEW CHS Ltd., 100 FT. , D. P. 
Road, Shanti Park, Opp. RNA, Mira Road (East), Thane- 401107 (hereinafter referred as the 
said FLAT); and application for Transfer of Shares in respect of the said Flat B-304, bearing 
Share Certificate No. 044, Holding 05 Shares of Rs. 250/- each from No. 216 TO 220 
(hereinafter referred as SAID SHARE) in his favor. The said 50% of the flat is owned by 
Mrs. Gulshaker H. Vishram. The said Mrs. Gulshaker H. Vishram have executed a Gift 
Deed for her 50% share in the SAID FLAT in favor of Mr. Shariq Sultan Virani to be the new 
owner for the 50% share of the Said Shares in respect of said Flat by following due process of 
law. The said Mr. Shariq Sultan Viran have applied to become Ad-hoc member of our said 
society in respect of the said 50% of the said flat hence we the Management committee of the 
said society do hereby invites public at large that if any person having any kind of objection 
in respect to the SAID SHARES of the said FLAT are requested to send full particulars of 
their objection in writing within 14 days from date hereof, along with necessary evidence 
and documents at the address mentioned below, failing which it shall be presumed that no 
such claim exists or it is waived off and no such claim thereafter shall be entertained.

COMMON NOTICE

CHAIRMAN/SECRETARY
MEERA GREEN VIEW CHS LTD.,

address at 100 FT. , D. P. Road, Shanti Park. Opp. RNA, Mira
Road (East), Thane- 401107. Mobile- 9820206752.


